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Report of the Department-related Parliamentary Standing Committee on Home Affairs 
on the Action Taken by the Government on the recommendations contained in the 
One Hundred and Eighty-fifth Report of the Committee on Demands for Grants 
(2015-16) of the Ministry of Home Affairs.

Status of implementation of recommendations contained in the Second and 
Eighth Reports of the Department-related Parliamentary Standing  

Committee on Coal and Steel

खान मं�ालय में राजय मं�ी तथा इस्ात मं�ालय में राजय मं�ी (�ी विष्णु देि साय): 
महोदय, मैं निमिनिनित के संबंध में अपिा वकतवय सभा पटि पर रिता हंू:

(i) Status of implementation of recommendations contained in the Second Report 
of the Department-related Parliamentary Standing Committee on Coal and 
Steel on Demands for Grants (2014-15) of the Ministry of Mines;

(ii) Status of implementation of recommendations contained in the Eighth Report 
of the Department-related Parliamentary Standing Committee on Coal and 
Steel on Demands for Grants (2015-16) of the Ministry of Mines.

————

 RE. DEMAND TO REMOVE ALL REFERENCES CALLING  
BHAGAT SINGH A TERRORIST FROM A DU BOOK  

BUT NOT TO COMPLETELY BAN THE BOOK

MR. DEPUTY CHAIRMAN: Now Zero Hour submissions. ...(Interruptions)...

�ी त�् विजय (उत्तरािंड): उपसभापनत महोदय, मैंिे business ससपेंड करिे का िोनटस 
नदया है। केरि में नजशा िाम की 30 वर्षीय दनित मनहिा के साि भयािक अतयाचार हुए। 
उसकी आंतें निकाि दी गईं, उस पर 30 से जयादा घाव नकए गए। 28 अ�ैि को यह घटिा 
घटी, ि ेनकि अभी तक इस पर कोई काय्टवाही िहीं की गयी है। ...(वयिधान)... वहां के गृह 
मं�ी कहते हैं नक साइंनटनिक ...(वयिधान)... दनितों के दद्ट की दुकािदारी करिे वािे इस पर 
िामोश रहते हैं, कोई आवाज िहीं उठाते हैं। ...(वयिधान)... दनित के दद्ट को महसूस करिा 
चानहए। ...(वयिधान)... वहां पर एक मनहिा के साि यह हुआ है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Tarunji, listen to me. ...(Interruptions)... तरूण जी, 
सुनिए। We are not allowing discussion under Rule 267 nowadays because there is no 
rule to amend it. But this has been included in the Zero Hour and there are other 
names also. At that time, I will allow you to associate yourself. ...(Interruptions)...

�ी त�् विजय: वहा ंबहुत भयािक घटिा हुई है। पूरे केरि के िोग परेशाि हैं। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: There are three notices. I will allow you to associate 
yourself at that time. ...(Interruptions)...
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SHRIMATI AMBIKA SONI (Panjab): Sir, I am on a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Tyagiji, I will allow you. Just a minute.

SHRIMATI AMBIKA SONI: Sir, I gave a Zero Hour notice for yesterday but 
the Chair said that I could speak today. I wanted to speak about 76 suicides that 
have taken place. जो 1 जिवरी से 31 माच्ट तक पंजाब में हुई है। वहां पर 76 नकसािों िे 
बैसािी आिे से पहिे आतमहतया की। आज पंजाब की मंनडयों की ससि नत बद से बदतर हो गई 
है। 550 मंनडयों में हम िोग गए हैं, कां�ेस के 550 सीनियर िीडस्ट गए हैं। Sir, I don't want 
to make a point out of any newspaper clipping. This is a personal experience of 
mine going to all these mandis. So, I want to speak today.

MR. DEPUTY CHAIRMAN: Ambikaji, you are right. Yesterday your name 
could not be called even though it was included. And then, I said that you could 
raise it today. But, unfortunately, there was no notice today and hence we could 
not include it. However, I am telling you that after I dispose of all these, I will 
give you a chance.

SHRIMATI AMBIKA SONI: There is no point after that. This was supposed to 
be the first item on the list.

MR. DEPUTY CHAIRMAN: I agree. But because there was no notice, I am 
not able to help. But it is true that I told you that you would be given time today. 
...(Interruptions)... I will give you time. ...(Interruptions)... I know that it is a very 
serious issue. Now please take your seat. You are a senior Member and a senior 
sister. Now, Mr. K. C. Tyagi. Mr. Tyagi, I have called you for your Zero Hour 
submission. ... (Interruptions)... Are you on a point of order? You don’t want your 
zero hour mention, is it?

�ी के. सी. तयागी (नबहार): जीरो ऑवर कयों िहीं चाहंूगा, वह तो listed है। मैं एक पवाइंट 
ऑि ऑड्टर उठा रहा हंू, जो इस सदि की काय्टवाही से संबंनधत है। सर, 28.4.2016 को मैंिे 
यहां पर जीरों ऑवर में एक �शि उठाया िा। यह सदि की काय्टवाही का नहससा है, मैं इसमें से 
केवि एक िाइि पढ़कर सुिाता हंू। उस वकत मैंिे आपको भी संबोनधत नकया िा और माििीय 
मं�ी महोदय इस समय मौजूद हैं, इनहें भी संबोनधत नकया िा। मैंिे कहा िा नक गृह मं�ािय की 
कािी सूची से भगत न संह का िाम निकािा जाए। दूसरा, नदलिी नवशवनवद्ािय के अंदर पढ़ायी 
गई जो नकताबें हैं, उिमें भी संशोधि नकया जाए, जो आतंकवादी का नज� है। तीसरा, भगत 
ससह और उिके सानियों िे नजस सिाि से केवि नदिािे भर के निए बम िें के िे, उि सिािों 
को देश की ऐनतहानसक धरोहर के रूप में ...(वयिधान)...

MR. DEPUTY CHAIRMAN: What is your point of order?

�ी के. सी. तयागी: सर, मेरा कहिा है नक इसमें आपका आदेश है, मैं आपके पास नभजवा रहा 
हंू। “Rajya Sabha Deputy Chairman ordered, so D.U. scraps 1990 book.” The Deputy 
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Chairman is on record saying, "...told the Government to remove all references in 
the book including Bhagat Singh being called a 'terrorist'.

MR. DEPUTY CHAIRMAN: So, what is the problem?

SHRI K. C. TYAGI: Sir, the sale and distribution of the book has not been 
stopped. यह आपका ऑड्टर है। इसके बाद नदलिी युनिवर्सटी िे वह नकताब ही बैि कर दी। मैं 
बहुत आदर के साि कहिा चाहता हंू नक चाहे नवनपि चं�ा हों, चाहे इरिाि हबीब हों, चाहे रोनमिा 
िापर हों, उनहोंिे इस देश का जो इनतहास है, उसको ...(वयिधान)... िे जािे की नदशा दी है।

MR. DEPUTY CHAIRMAN: That is not the issue. ...(Interruptions)...

�ी के. सी. तयागी: सर, मैंिे नकताब को नवदड्ा करिे के निए िहीं कहा िा। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: I too did not say that. Now, listen. ...(Interruptions)... 
It cannot be a discussion. ....(Interruptions)...

K. C. Tyagiji, you made your point. Let me reply to that.

SHRI D. RAJA: It has not been banned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: First, let me reply to the point of order. 
...(Interruptions)... I will allow you. ...(Interruptions)... Let me react to the point of 
order. ...(Interruptions)... Point of order cannot be a discussion.

�ी शरद यादि (नबहार): सर, इनहोंिे एक शबद का नवरोध नकया िा। उनहोंिे पूरी की पूरी 
नकताब को बैि कर नदया, यह ठीक िहीं है। ...(वयिधान)...

�ी के. सी. तयागी: सर, यह आपका आदेश है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Point of order cannot be a discussion. I will listen 
and I will give the ruling. ...(Interruptions)...

अल्संखयक काय्य मं�ालय में राजय मं�ी तथा संसदीय काय्य मं�ालय में राजय मं�ी  
(�ी मणुखतार अब्ास नक़िी): सर, िुद तयागी जी िे ...(वयिधान)...

�ी शरद यादि: आपिे एक शबद ''आतंकवादी'' निकाििे के निए कहा िा, िेनकि उनहोंिे 
पूरी बुक को बैि कर नदया है। ...(वयिधान)...

�ी मणुखतार अब्ास नकिी: शहीद भगत ससह को ''आतंकवादी'' बताए जािे के ...(वयिधान)...

MR. DEPUTY CHAIRMAN: I will make it clear. I got your point. I will make 
it clear. ....(Interruptions)...

�ी मणुखतार अब्ास नक़िी: उसका संज्ाि िेकर सरकार ...(वयिधान)...

MR. DEPUTY CHAIRMAN: You sit down. Point of order cannot be a discussion 
....(Interruptions)... I will make it clear. ....(Interruptions)...
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�ी मणुखतार अब्ास नक़िी: आप कहेंगे नक ''आतंकवादी'' शबद को हटाओ और नकताब को 
रिो, यह कया बात हुई? ...(वयिधान)...

SHRI D. RAJA: The whole book should not be banned.

�ी मणुखतार अब्ास नक़िी: सर, मुझे िगता है नक ...(वयिधान)...

SHRI TAPAN KUMAR SEN (West Bengal): Instead of making corrections, they 
are trying to ban the book altogether. It is part of the project to change the textbook 
according to their ideology. How can Bipin Chandra's book be banned?

MR. DEPUTY CHAIRMAN: Tapanji, listen to me. Let me make it clear. Since 
it is a point of order, I have to give a ruling. Secondly, since I am being referred 
to also, I need to give a personal explanation. Therefore, give me a chance. The 
point is, the other day Shri K. C. Tyagi raised the issue that Shri Bhagat Singh is 
being referred to as a terrorist in a book. When Shri K. C. Tyagi raised it, along 
with him many other Members supported him from both sides. I think almost 
the entire House was in unison that the term 'terrorist' should not be attached to  
Shri Bhagat Singh because with my limited understanding, a ‘terrorist’ is one who 
kills innocent people for ulterior motives and I also felt that Shri Bhagat Singh cannot 
be categorised in that group. Therefore, I also gave a direction to the Government, 
after seeing the sense of the House, that all references as ‘terrorist’ to Bhagat Singh 
may be removed. That is what I said. ...(Interruptions)...

�ी मोहममद अली खान (आं� �देश): सर, पसबि शर के नििाि कार्टवाई होिी चानहए। 
...(वयिधान)...

MR. DEPUTY CHAIRMAN: Let me speak. Sit down. ....(Interruptions)... You 
are not allowing me to speak. Let me complete. Therefore, on that pretext the book 
cannot be banned. Only the term 'terrorist' should be removed because in today's 
parlance the word 'terrorist' has different connotations, as one who is killing innocent 
people. Therefore, in today parlance, the word terrorist is not applicable to Shri Bhagat 
Singh. That is my humble opinion, and the entire House agreed. ...(Interruptions)... 
Let me complete. Therefore, the term 'terrorist' should be deleted from the book. 
That is all what we decided.

�ी मणुखतार अब्ास नक़िी: सर, आपिे आदेश नदया और सदि की भाविा के आधार पर 
नदया नक अगर नकसी नकताब में शहीद-ए-आजम भगत ससह को ''आतंकवादी'' नदिाया गया है, 
तो उसको हटािा चानहए। अब या तो हम यह करते नक नकताब को इकट्ा करके उिके पेज 
िाड़ते नक नजस पेज पर िेिक िे शहीद भगत ससह को ''आतंकवादी'' बताया है, उस पेज को 

† Transliteration in Urdu script.

†
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पहिे िाड़ा जाता या उस नकताब को नवदड्ा नकया जाता। नजस िेिक िे इस तरह का काम 
नकया है, वह शहीद-ए-आज़म भगत ससह को ''आतंकवादी'' कहेगा और हम उसे �ोटेकट करेंगे, 
यह समभव िहीं है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ....(Interruptions)...

SHRI TAPAN KUMAR SEN: It is not a question of protection. It is part of 
the project ..(Interruptions)...

�ी मेघराज जैन (मधय �देश): सर, िोगों की भाविाओ ंको आहत नकया गया है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, you can 
give a separate notice. Now, please, sit down. ...(Interruptions)...

�ी मेघराज जैन: िेिक पर मुकदमा चििा चानहए। ...(वयिधान)...

�ी शिेत मवलक (पंजाब): ऐसे िोगों को बंद कर देिा चानहए। ...(वयिधान)...

SHRI TAPAN KUMAR SEN: Sir, they are trying to ban the entire book of a 
renowned historian like Bipin Chnadra...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not derail the Zero Hour. ...(Interruptions)...
If you want to have a discussion on this, give notice. We can have a separate 
discussion ...(Interruptions)... You give notice. I have no problem ...(Interruptions)...

SHRI TAPAN KUMAR SEN: This is part of a design of the Government of 
India to replace and remove a scientific textbook ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, if they want discussion, ...(Interruptions)...
You give a separate notice. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: They are trying to do this in an extremely divisive 
design ...(Interruptions)...

�ी शिेत मवलक: ऐसे िोगों को दंड नमििा चानहए। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: You give notice ...(Interruptions)... Now, Zero Hour. 
Let me take up the Zero Hour ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, it is not only the name 
of Shaheed Bhagat Singh has been mentioned in that book, the name of Master 
Surya Sen has also been mentioned in that book. What is the ruling of the Chair 
with regard to Surya Sen? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, give a 
notice. I have no problem ...(Interruptions)... Now, Shri K. C. Tyagi for Zero Hour 
submission ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, you give your ruling on Surya Sen 
...(Interruptions)...Why are you indifferent towards Surya Sen? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I am on a point of order. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Subramanian Swamy is on a point of order 
...(Interruptions)...

SHRI SUKHENDU SHEKHAR ROY: Sir, I also have a point of order...
(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I allowed him ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, this book was... ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY: Sir, I am saying that the Government money 
was paid, as an honorarium, of ` 1 crore to this author by name * ...(Interruptions)...
And, Sir, * belongs to the * ...(Interruptions)...

SHRI D. RAJA: Sir, it is atrocious. It cannot go on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Reference to the name is expunged...
(Interruptions)... Name is expunged ...(Interruptions)... Now, Shri K. C. Tyagi, start 
making your Zero Hour submission. ...(Interruptions)...Reference to all names is 
expunged. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I am on a point of order. ...(Interruptions)... 
I want a ruling from the Chair ...(Interruptions)...

�ी के. सी. तयागी: सर, आप पहिे हाउस को ऑड्टर में िाइए। ...(वयिधान)...

�ी मेघराज जैन: सर, ऐसे िहीं होगा। ...(वयिधान)...

�ी नरेश अ�िाल (उत्तर �देश): �ीमन्, आपकी रूसिग के संबंध में मेरा भी पवाइंट आि 

आड्टर है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: No, no. Let me proceed. ...(Interruptions)... You 
made your point. ...(Interruptions)... I don't want to allow you again ...(Interruptions)... 
I allowed you. That is enough. Shri K. C. Tyagi ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have to make a point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sukhendu Roy, it is not fair. ...(Interruptions)...You 
have already said ...(Interruptions)... I allowed you ...(Interruptions)... I cannot allow 
you the second time. You see, so many Members are standing ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is under rule 238 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is rule 238? ...(Interruptions)...Tell me what 
is your point of order? ...(Interruptions)... Others keep quiet. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is, we are satisfied 
with the ruling of the Chair so far as it relates to Sardar Bhagat Singhji. But, in 
addition to that, in the same book, the word 'terrorist' has been used against Master 
Surya Sen who was a great revolutionary. So, I want a similar ruling from the Chair. 
I want a similar ruling from the Chair ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The same is applicable to all freedom fighters 
who sacrificed their life for the freedom of this country. The same is applicable 
...(Interruptions)... Now, Shri K. C. Tyagi. ...(Interruptions)...

SHRI D. RAJA: Sir, you have allowed everybody ...(Interruptions)... You have to 
listen to me also ...(Interruptions)... He has taken my party's name ...(Interruptions)...

�ी नरेश अ�िाल: यह भी जीरों ऑवर है। ...(वयिधान)...

MR. DEPUTY CHAIRMAN: There is Zero Hour submission. ...(Interruptions)...
Your Zero Hour submission is there. ...(Interruptions)... Do you want to spoil it? 
...(Interruptions)... Raja, do you want to spoil your Zero Hour? It is coming. You 
have given Zero Hour notice on a very important issue ...(Interruptions)...

SHRI D. RAJA: I know, Sir ...(Interruptions)... Sir, hon. Member took the name 
of my party.

MR. DEPUTY CHAIRMAN: I expunged it ...(Interruptions)...

SHRI D. RAJA: He says because the historian belongs to my party. 
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, I expunged it. ...(Interruptions)...

SHRI D. RAJA: Sir, how can a Member make such comments? ...(Interruptions)... 
It is atrocious. ...(Interruptions)... It has come out against my party and the  
historian of international reputation ...(Interruptions)... Sir, he must know... 
...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Rajaji, I have already expunged it. ...(Interruptions)... 
I have already expunged the name ...(Interruptions)... बैनठए ...(वयिधान)... What is  
Shri Naresh Agrawal is saying? ...(Interruptions)...

�ी नरेश अ�िाल: उपसभापनत जी, आपिे उि पाठय�मों को हटािे के निए रूसिग दी   

है, िेनकि जो िेिक हैं, नजनहोंिे सरदार भगत ससह को 'देश�ोही' नििा है, ...(वयिधान)... 

उि पर कया एकशि हुआ है? ...(वयिधान)... उि पर भी एकशि िेिे के निए कया चेयर कोई 

रूसिग देगी? ...(वयिधान)... आपको उि पर भी काय्टवाही करिे की कोई रूसिग देिी चानहए। 

...(वयिधान)...

MR. DEPUTY CHAIRMAN: Okay, I will examine it. ...(Interruptions)... I will 
examine it. ...(Interruptions)... उसको examine करिा पडे़गा। ...(वयिधान)... नबिा examine 

नकए कैसे ruling दे सकते हैं? आपिे अभी एक issue रेज़ नकया है, इसनिए रूसिग देिे के निए 

मुझे examine करिा पडे़गा। ...(वयिधान)... आप यह समनझए नक मैं कोई बड़ा नवद्वाि िहीं हंू। 

...(वयिधान)... मैं भी एक ordinary man हंू, मुझे भी पढ़िा पडे़गा। ...(वयिधान)...

�ी नरेश अ�िाल: उपसभापनत जी, हमें आप पर पूरा नवशवास है। ...(वयिधान)...

�ी उ्सभा्वत: आपको नवशवास है, िेनकि मुझे पढ़िे दीनजए। ...(वयिधान)...

�ी नरेश अ�िाल: मैं चाहंूगा नक नजि िेिकों िे यह नकया है, उि िेिकों के नििाि भी 

काय्टवाही हो। ...(वयिधान)...

�ी उ्सभा्वत: ठीक है, मैं देिंूगा, examine करंूगा। ...(वयिधान)... Now, Shri K. 
C. Tyagi. ...(Interruptions)... Nobody else, Shri K. C. Tyagi. ...(Interruptions)...  
Shri K. C. Tyagi. ...(Interruptions)... मैं  examine करंूगा, आप बैनठए। Shri K. C. Tyagi. 
...(Interruptions)... Nothing else will go on record. ...(Interruptions)...

SHRI JAIRAM RAMESH (Andhra Pradesh):*

�ी सतयित चतणुिवेदी (मधय �देश): *

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)...  
Shri K. C. Tyagi. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...  
Shri K. C. Tyagi. ...(Interruptions)... It is Zero Hour ...(Interruptions)... I don’t want 
the Zero Hour to be derailed. ...(Interruptions)... Please co-operate, there are twelve 
notices. ...(Interruptions)... See, in Zero Hour important issues are raised by MPs. 
...(Interruptions)... I have seen very important issues in this. ...(Interruptions)... Please 
allow. ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... Shri K. C. Tyagi, Zero 
Hour. ...(Interruptions)...

*Not Recorded.
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�ी के. सी. तयागी: निर मैं इिको िहीं बोििे दंूगा। ...(वयिधान)... यह कोई बात है? मैं 
इिको िहीं बोििे िहीं दंूगा। ये हर चीज में टांग अड़ाते हैं।  ...(वयिधान)... बेकार की बात 
करते हैं। मैं इिसे कह रहा हंू नक बैठ जाइए।  ...(वयिधान)...

�ी उ्सभा्वत: के. सी. तयागी जी बोनिए।  ...(वयिधान)... जयराम जी, बैनठए, बैनठए,  
...(वयिधान)... You are a very senior Member ...(Interruptions)... It is Zero Hour 
...(Interruptions)... You give a Zero Hour notice for tomorrow ...(Interruptions)... I 
will recommend the Chairman to accept it. ...(Interruptions)... Now, Shri K. C. Tyagi. 
...(Interruptions)... No, no. ...(Interruptions)... I will expunge it ...(Interruptions)... I 
will go through the record. ...(Interruptions)... Shri K. C. Tyagi, why did you sit? 
You say, ...(Interruptions)... You start saying. ...(Interruptions)... Nothing else will go 
on record. ...(Interruptions)... Only what Shri K. C. Tyagi says will go on record. 
...(Interruptions)... I am fighting for the cause of ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Deviation in the foreign policy of the country

�ी के. सी. तयागी (नबहार): उपसभापनत जी, मैं 12 अ�ैि, 2016 को अमरीका और भारत 
सरकार के बीच हुए रक्षा संबंधी समझौते की जािकारी देिे और उसका नवरोध करिे के निए िड़ा 
हुआ हंू। इस समझौते के तहत सामनरक �बंधि के अिावा यह भी तय नकया गया है नक भारत 
और अमरीका के नवमाि और पोत एक-दूसरे के सैनय अड्ों पर तैिात नकए जा सकें गे। एिडीए 
सरकार की यह पहि ि नसि्ट  राषट्ीय सुरक्षा की दृसषट  से अवयावहानरक है, बसलक  गुटनिरपेक्ष 
देश की दक्षता को भी चुिौती देिे वािी है। इससे पूव्ट भारत नकसी भी देश के साि इस तरह 
के समझौते पर हसताक्षर करिे से परहेज करता रहा है।

उपसभापनत जी, आजादी के आंदोिि के दौराि महातमा गांधी और पं. जवाहरिाि िेहरू 
के िेतृतव में यह गुटनिरपेक्ष की राजिीनत तय हुई िी। माश्टि टीटो, िासर, एि. �ूमा से िेकर 
पं. जवाहरिाि िेहरू तक इस नवदेश िीनत के पािक-पोर्क रहे हैं। वह चाहे अटि जी की 
सरकार रही हो, चाहे मोरारजी भाई की सरकार रही हो, चाहे नकसी की भी सरकार रही हो, 
इस गुटनिरपेक्ष िीनत से कोई परे िहीं हटा है। Sir, this is surrender to the U.S. उपसभापनत 
जी, इससे पहिे 25 जिवरी को This is the Joint Statement of Indo-U.S. Deal, इसमें 
very categorically इसकी जड़ तभी जमी िी, “Recognizing the important role that both 
countries play in promoting peace, prosperity, stability. इससे मुझे कोई एतराज़ िहीं है, 
िेनकि security in the Asia-Pacific and Indian Ocean Region, and noting that India’s 
‘Act East Policy’ and the United States’ rebalance to Asia provide opportunities for 
India and the United States, and other Asia-Pacific countries to work closely”. इसनिए 
सर, यह भारत की जो नवदेश िीनत है, उसका समप्टण है, हम गुटनिरपेक्षता से दूर चिे गए हैं 
और जो बाजार की िीनतयां हैं, उनहोंिे देश का भी िाश नकया है और हमारी जो भारतीय नवदेश 
िीनत है, उसे उिके सामिे surrender नकया जा रहा है। मैं आपके माधयम से पूछिा चाहता हंू 


